
In The Central Administr,,-itive Tribuna 
1 
1. 

Calcutta Bench 

P,;"A.330 of 1c.99 
TOA MCC T ~6) 

Present 	Honlb'le Mr. D'. PurkaYastha, Judicial Yember 

Hon'ble Mr. G.S. IMaingi v Administrative Member 

Santosh Vr. Du.tta, 

VS 

S.E. Railojay 

For the Applicart 	t0r-. A. Sarker, AOvocate 

For the Respondents 	None 

Heard on *# 17-2-2000 	 Date of Order' : 17-2-2000 

0 R D E R. 

D. PUFVAYASTHA, jp,~ 

Heard Ld. Advocate fnr the applicant. We find that 

there is a typographical mistake in last 1-- ine at para I of the 

judgement dated 7-2-2000 -.,vhere the date 17.6-1909 has been 

recorded in place of 2 ' .2.1996. Judgement j~ --cozre-ctrdd acc 
. 
ordingly 

and the date 17.6.1999 should be read * as 2.2.1906. This order 

will remain asapart of the earlier order dated 17.2.2000. 
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G.S. -Maingi 
Member(A) 

D. Purkayastha 
Member(J) 
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In The Central Administrative Tribunal 
Cblcutta Bench 

MtA.330  of  1299  TCA-.16G of 10/ 06) 

Fresent 	Hon'ble Mr. D. Purkayastha, Judicial Member 
Hon'ble Mr. G.S. M.aingi, Administrative Member 

Santosh Vr. Dutta 

- VS - 

S.E. Railway 

For the Applicant : N1r. N.C. Saha-, Advocate 

For the Respondents: Mr. S. Banerjee, Advocate 

Heard on : 7-2-2000 
	

Date of order : 7-2-2COC,  

0 R D E R 

D'. PURKAYASTHA j_JY1 

The applicant retired as Deputy Commercial Yianager(C)aims), 

S.E. Railway on 3C-l.1.-:,190,5*. Just before one day of theretirement 

V on-stipe'ra'nnuation from the Office a charge sheet was issued to him 

on 29.11.10,95'on'the - ground of mis-conduc.t as alleged in the charge 

sheet', Thereafter, the applicant.  approached this Tribunal by 

Jiling this aprlication on 17.6.'1999. 

2. 	Respondents filed reply to the G.A. 

s noted that the inquiry officer has been appointed It i 

on 18.1.2000 and the inquiry officer h8s already started enquiry. 

In view of the aforesaid circumstances, we find that it would not 

be appropriate on our part to intervene inthe proceeding which is 

pending before the inquil- y officer. Considering the facts and 

circumstancesp we find that it would be appropriate to direct the 

Contd. .. . 



- 2 - 

respondents to complete the disciplinary proceeding within four 

months by passing final,order by the disciplinary authority from 

the date of. receipt of t his order. Inquiry officer should be 

asked to submit the report within three months from the date of 

receipt Of the order. 0 n receipt of the. inquiry repor-IC, the 

disciplinary authority should pass final order within one month. 

Vie also direct the apr-- licant to co-operate with the inquiry officer 

anO the disc-11T.-linary,  authority. It be mentioned here that if the 

applicant does not co.-operate vvith the inquiry officer/disciplinary 

authority, it would be open to them to hold enquiry ex-pate and 

on day-to-day basis considering the hardship of the applicant. 

Accordingly, both the OA and IVA are disposed of. 
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G.S. Ma ingi 
	

D. Purkayasth 
member (A) 
	

member(j) 
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